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inclusion of Names of For-
eign nationals in electoral Roils in
North Eastern Region

10747, SHR] NATHU SINGH:
SHRI P. A SANGMA:

Will the Minister of LAW, JUS-
TICE AND _OMPANY AFFAIRS be
pleased ty :iate:

(a) whether Government are aware
of the disturbing reports from the
North Eastern region that the namecs
of a large number of foreign nationals
had found place i electoral rolls;

(b) if s0, the details thereof; and

(c) the measurrg proposed to check
the influx?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSYAN)- {a)
and (b). It has come tp the not.ce of
the Election Commission that the
names of a large number of foreign
natronals have been included in the
electoral rolls, especially in the
North-Eastern region, It was repor-
teg in July, 1975, that large number
of forcign nationals had been cross-
ing over to Indiz unauthonsedly
from neighbouring countries and
many of them were also reported ‘o
be getting themselves enrolled in the
electoral rolls of varioug constitu-
encies in border States in the East
Subsequently allegations were re-
ceived from Lhe States of Assam and
Manipur also to the effect that a
large number of persons of foreign
origin who were not Indian citizens
were getting themselves enrolled in
the electoral rolls.

{¢) In August, 1875, the Minijstry
of Home Affairs instructeg all the
State Governments and the Adminis-
trations of all the Union Territories
that the State Crimina] Investigation
Departments might be instructed to
take immediate step: to check the
electoral rolls and if they discover
‘the names of any foreigners in the
rolls, that fact might be brought to
the notice of the concerned Electoral
Registration Officers for getting such
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names deleted from the electoral
rolls, The [Election Commission

have also issued instructions to the
Chiet Electoral Officers of the States/
Union Territories concerned that if
it js founq that a large number of
foreigners have managed to get their
names registered in the electoral
rolls, recourse should be had to the
People Act, 1950 for getting the
names of such persons deleted from
the electoral rolls on the ground that
they «re not Indian citizens,
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